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Judgement

G.B. Pattanaik J.-Leave granted.

2. The short question that arises for consideration in this appeal is, whether the
High Court in exercise of its power under Article 226 of the Constitution of India
could have interfered with the award of the Labour Court.

3. On a dispute being raised under Section 10(1)(c) of the Industrial Disputes
Act, 1947 (for short "the Act"), the said dispute was referred to the Labour Court
for adjudication. The question for consideration before the Labour Court was
whether the workman has been able to establish that he has worked for 240
days so that he would be entitled to the relief provided for under the provisions
of the Act. On the basis of materials produced before it, the Labour Court came
to the conclusion that the workman totally failed to establish the aforesaid fact
that he has worked over 240 days and accordingly rejected the reference,
answering the issue against the workman. The Labour Court also came to the
conclusion that the workman himself had abandoned the job on 30-6-1992.

4. When the award of the Labour Court was assailed before the High Court in a
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writ petition without any rhyme or reason, the High Court by a very cryptic order,
interfered with the aforesaid finding of the Labour Court on an assumption that
the workman must be held to have worked for more than 240 days entitling him
to get the relief sought for. To say the least, the High Court exceeded its
jurisdiction in interfering with a finding of fact arrived at by the Industrial Court
(Labour Court) within the parameters for exercise of such power under Article
226. We have, therefore, no hesitation to come to the conclusion that the
impugned order of the High Court cannot be sustained. We set aside the said
order of the High Court and allow this appeal accordingly. The writ petition filed
before the High Court stands dismissed. No costs.
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